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Indian  Workers in Singapore

1707. SHR!I GHULAM MOHAMMAD
K1iAN- Wil the Minister of 1LABOUR
be pleased to state:

¢a) whether it is a fact that thou--

sands of Indians «vith temporary
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works permit are likely to lose‘j6bs in
Singa-pgre in view of a new decision
on the employment of foreign workers;

EY
(b) if so, the - number of Indian
workers in Singapore at present;

(c) whether this matter hasrbeen
taken up with that country; and

(d) if so, Tae result thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) The Singapore Ciovern-
ment have decided that work permits
issued to toreign workers will not be
renewed on expiry. This however,
will not apply 1o construction, ship-
yard and domestic workers. That Gov-
ernment have explained \hat rceruit-
ment from ‘Non-Traditional Sources’
tincluding India) will stop in 1982.
From January, 1983, as work rermits
expire, the workers wili hegin 1o leave.
This may effect approximately 3 to 4
thousand Indian workers.

W1

(b) Exact number of Indian workers
in Singapore is not known. It is, how-
ever, estimated that about 8 thousand
Indians are working in Singapore. at
present.

(c) No, Sir, since this is an internal
affzir of that country.

(d) Does not arise.
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